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| TH E REGISTRATION AND OT HER RELATED LAWS
‘ (AMENDMENT) ACT 2001 '

-~ No. 48 oF 2001

|24sh Séptember, 2001.]

AnActf urther to amend the Registration Act, 1908 the Transfer of Property
- Act, 1882 and the Indian Stamp Act, 1899,

Be it enacted by Parlument in the Flfty second Year of the R.cpublu, of lndla as
follows:—." '

( ?HAP’I‘ER 1

PRELIMINARY
2001. .
- CHAPTERU
Ammummr OF THE REGISTRATION ACT, 1908

2.In the Registration Act, 1908 (hereafler in this Chapter referred to as the Registration

- Act), nflel secuon 16, the followmg secllon shall be inserted, namely:—

1. This Act may be c;}lled the Registration and Other Rclaléd Laws (Amendment)Act,

16 of 1908,

- “16A.(1) Nolwuhslandmg anylhmg wmamed in'section 16, the books provxded :

under sub-section (1) of that section may also be kcpl in computer floppies or diskettes
‘or.in any other-electronic form in the manner and subject to the safeguards as may be
presulbed by the lnspector-Gencral with thc sanction of the State Govemment
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2) anwuhslandmg anything contained in this Act or in any other law for the

“time being in force, a copy or extracts from the biooks kept under sub-scction (1)

given by the registering officer under his hand and seal shall be deemed to be a copy -

given under scction 57 for the purposes of sub- -section (5) of that section.”.

" 3. In section 17 of the Registration Act,—

() alter sub-section (1), lhc I'OlloWing sub—sc'cliun shall be inscrlcd namely:—-— .

“(IA) The dm.umcnls u)nlmmng contracts to lrnmfcr for consideration,
, any inmovable property for the purpose of scumn 53A of the Transfer of
4 of 1882. - - ‘Property Act, 1882 shall be registered if they have been exceuted on or after the
' commencement of the Registration and Other Related Laws (Amcndmcm)Acl
2001 and if such documents are not registered onor after such commencement,
~ then, they shall have no effcct for the purposes of. lhc sand section 53A s

(hyin sub section (2) in clause (), for the opening wmds any documenl" the
- words, brackets, fi gure and letter “any document other (han lhc documents speclﬁed
-~ in suh scclmn A" thll be substituted.

4.In scclion_ 30 of lh"e chislrali()n Act, su54scclion (2)“sha‘ll be omil'tcd.

5. After section 32 of the chlslrauon Acl the following scc.uon shall be mserlcd
namcly —_ ,

*32A. Every person presenting any document at the proper registration office
: ‘undcr section 32 shall. afﬁx his_passport sizc pholograph and ﬁngerprmls to lhe
- document: : ~
Provndcd that whcrc such document relates to lhc transfer of ownershlp of
immovable property, the passport size photograph and fingerprints of each buyer and
seller ‘of such- properly mcnlloncd in the dowmcnl shall- also be ‘affixed to the
dmumcnl ,

6. In section 49 of lhu chlslmlmn /\cl inthe provnso, the words, figures .md letter “op
a8 cvulcntc of part performance of a contract for the purposcs of scc(mn 53A of the Taansfer
4of 1882.  of Pmpcrly Act, |882 - shall be omitted.

7. ln scclion 52 ()l' the Registration Act, in sub scction (7), in clause (a), after the
words “and place of presentation”, the words,’ ﬁgurcs and lctter “the photographs and
fingerprints afl ﬁxed undcr section 32A" shall be inserted.

8. Sccuon 67 ol' the chlslralnon Act shall be ommed

9. In section 69 of thc chlslralnon Act,in suh-seumn (l). al' ‘er clause (a). thc followmg K

Lluusc shnll be mscrled namely —

(aa) prov:dmg the manncr in whlch nnd lhc safeguardﬁ subjeu lo whlch lhe_

books may. be kept in computer ﬂopplcs or dlskclteﬁ or in any other elcclromc form
undcr sub- secuon (1) ol' section I6A ; -

CHAPTER lll

AmmDMmT(r'lliFTnmmoFPaommYAﬂ |‘882

10. ln scction 53A of lhc Transfer of Properly Act, 1882, the words “lhe conlract
though rcqmrcd to be reglslcred has not been reglslcred or,” shall be omitted,
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CHAPIERIV (
AMI:NDMEN’I OF THE lNDlAN SrAMpAcr, |899
* Amendinent ll In Schcdule I to the Indian S(amp Act, 1899, —
of Schedule 1
‘of Act20f (a) under column hcading “Description of Instrument”, in article No. 23, in
1899. - Exemption, the portion beginning with the words “Assignment of Copynght" and

ending with the word and figure * secuon 5.” shall be:numbered as clause (a) thereof,
and after clause (@) asso numbcrcd, the following clauSc shall be inscrted, namely:—

~ *(b) far the purpose of this article, the portion of duty paid in respect of a
document falling under atticle No. 23A shall'be excluded while computing the
duty payable in respect of a  corresponding document relating to the complétion

o of the lransaclmn in any union territory under this arucle

~ (b)after arllcle No. 23 and lhe enlrles rclalmg lherclo. the fo]lowmg arlrclc No '
and the entires shall be lmcrlcd namely:— :

Descrrpuon of Instrument o | Proper Stamp-duty
“23A.CONVEYANCE IN THE NATURE OF PART |  Ninety per cent. of
PERFORMANCE Contracts.for the transfer of immovable the duty as a

property in the nature of part performance in any union | Conveyance (No

territory under section 53A of the Transfer of Propcrly .23) ” o

ALl 1882 . . i ' R 40',":8.’.. N

Saving. 12, Nolwrlhelandmg anything: conlamed in sections 6 and 10, any—
~ (a)right of atransferor orany person clarmmg under him debarred under secnon
53A of the Transfer of Property Act, ) 882 immediatcly before the commencement of 4 of 1882, -
{this Act shall remain so debarred as if section I() had not come rnlo force inrespectof =
. such nght; and '

o (b) unregrslered documenl rclalmg to the rlghl referred toin clause (a) may be
‘received as evidence of part performance of a contract for the purposes of section S3A
of the Transfér of Property Acy, |882 asif secllon 6 had not come into force in réspect = 4 of 1882.

" .of such documenl B ~ e , : o




